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Present 3 Sh. S.Ce Gunta,
: ~ ceunsel for the appllcant.'

| Sh. K, L. Bhandula, cou

No.1 & 2.

Sr,counsel u1th Sh.AK, Bnhr¢,

‘Respendent Ne.S in'persan.‘

" When the case came up today fer - further
Adireéflens, the learncs counsel far the applicant
stated that the relisf soeught in this applxcatlen
hes already been glvcn teathe app

-fact has been mentiened in the caunter dated 14,5492

In tho c1rcumstances,

-withdraw thxs appllcation.
- In view sf the submiessiens made by the learned
ceunsel far the appllcant, the appllcatlen is dismlssod
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as having been becwme infructusus.
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the appllcant seekaﬁerm1951en te.
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